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. MFN’I‘) ACT, 1053
 No. 24 o¥ 1953

. [22nd May, 1958
An Aot to a,mend the Delln Road Tla:llbpol‘t Authonty
Act, 1950.
. BE it enacted by Parliament as follows :--

1. Short title.—This Aect ma.y be called the Delhi Bosld l‘mnsport :
Authority (Amendment) Act, 1953. :

2. Amendment of section. 1, Act XIII of 1950.—For sub-section (3) ot
secbion 1 of the Delhi Road Tldnbpmb Authority Act, 1950 (hereinatter re-
“ferred to as the principal Aet), the Eollowmo sub-section shall be substltut\-
ed, namely: —

*“(8) It shall be deemed to have come into force on the 27th d&y
of March, 1950.” ' ,

3. Validation of certain acts.—For the removal of doubts, 1t is hereby
declared that anything done, or any action talen under the principal Aet, in-
cluding any notification issued or order, rule or appointment inade durmg-
‘the period between the 27th day of March, 1950, and the commencement
of this Act shall, for all purposes, be deemed to be as valid and operative .

" as if such thing had been done or action had been taken in accordance with
" law, and no suit or other legal proceeding shall be maintained or continuen
against any person or authority whatsoever on the ground that such thing

- ar aetion wag not done or taken in accordance- w1th law.
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